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A.I. Srivastava Appliae nt !
Ve rsus
Union of India & others Respondents,

. Hon. Mr. Justice U.C, Srivastava,lv.c.
ron. Mr. A.E. Gorthi, A.M.

(Hon. !ir. Justice U.C. Srivastave, V.C.)

The appliceant was working as Assicstant
Station lMaster at Aishbagh Railway Station Thereafter,

! ~on 31.5.86 Kanpur-Lucknow Express Train met with an p
accident ard 7 persons died. The applicant and sore

o other were gucpended and the ¢ epartrental enguiry

started., The encuiry officer was appointed who
mpl eted the enguiry anc recorcec his findings. On
the basis of the findings of the Enquiry Officer,
the disciplinary authority remowed the applicant

from service. The applia nt filed app-eal which

was 2also disnissed. The adglicant has chal Yenged )
this order on veriety of grourés including that

the enquiry proceedings has many flaws, One of the
grour.¢s is that the report of the enguiry of ficer

ey

Wss not given to him and that 4is why he could not

make any effective reprecentation. Thus, the 1

respondents have violated the principles of natural

Justice. The appliant became handicarrzed in the

absence of copy of encuiry report.

Ir the case of Urior cf Irdia vs. Mohd.

Ramzan Khan(AIR , 15991, Supreme Court, 471) vherein

it has reen held theat wherﬁ@%r the enquiry takes place

anc¢ the enguiry officer recorcs finding ageinst the




